
107



108



109



110



111



Annexure- I 
112



113



Annexure - II 114



115



K K NAG PVT LTD- Ranjangao Unit/CO/UAN No.MPCB-CONSENT-0000215083/Indus-Id.30497 (17-10-2024
07:09:40 pm) /QMS.PO6_F02/00 Page 1 of 9

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: robmw@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

ORANGE/L.S.I (O67)
No:- Format1.0/RO(BMW)/UAN No.MPCB-
CONSENT-0000215083/CO/2410001768

Date: 17/10/2024

To,
M/s. K K NAG PVT LTD.,
Plot No. E-86,  MIDC Ranjangaon,
Tal- Shirur, Dist. Pune
 Your Service is Our Duty

Sub: Grant  of  Amalgamation  in  existing  consent  to  operate  with
overriding  effect  to  existing  consent  to  operate  under  ORANGE/LSI
Category.

Ref: 1. Earlier consent to operate granted by the Board vide No.RO-PUNE/
CONSENT/2103000649 dtd. 10/03/2021 which is Valid up to 28/02/2025

2. Consent to Establish (expansion) granted by the Board Vide No.
RO/Pune/Consent/2006000177 dtd. 04/06/2020

3. Consent to Establish (expansion) granted by the Board Vide No.
Format1.0/RO(BMW)/UAN No.0000176311/CE/2312002878 dated
29/12/2023

Your application No.MPCB-CONSENT-0000215083 Dated 08.07.2024
For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2028
2. The capital investment of the project is Rs.40.12 Crs. (As per C.A Certificate

submitted by industry (Existing CI Rs.16.55 Cr + Expansion CI Rs.23.57 Cr.))
3. Consent is valid for the manufacture of:

Sr
No Product Maximum

Quantity UOM

Products

1 Expanded Polystyrene (EPS)
(Thermacol) 5000 MT/A

Industry shall not manufacture banned Single Use Plastic (SUP) items as well as not
sale  finished  products  to  manufacturers  of  banned  SUP  items  as  per  Maharashtra
Plastic and Thermocol (Manufacture, Usage, Sale,  Transport,  Handling & Storage)
Notification,  2018  and  amendment  thereto  and  Plastic  Waste  Management  Rules,
2016  and  amendment  thereto.
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4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 5 As per Schedule-I on land for gardening
2. Domestic effluent 0.5 As per Schedule-I Soaked in soak pit

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler -10 Ton 1 As per Schedule -II
2 S-2 Boiler-06 ton 1 As per Schedule -II
3 S-3 DG Set- 750 KVA 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Packaging
Waste- Plastic 100 Kg/M Primary collection and

storage at site
Sell to PCB
authorised PWP

2 Packaging
Waste 500 Kg/M Primary collection and

storage at site Sell to Recyclers

3 Boiler Ash 2000 Kg/M Primary collection and
storage at site

Sell to brick
manufacturer

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 3.3 Sludge and filters
contaminated with oil 55 Kg/M CHWTSDF

2 35.3 Chemical sludge from
waste water treatment 55 Kg/M CHWTSDF

3
33.1 Empty barrels /containers
/liners contaminated with
hazardous chemicals /wastes

10 No/M Authorized
recycler

4 5.1 Used or spent oil 40 Ltr/M Authorized
recycler

  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. Industry shall obtain permission from Directorate of Industrial Safety & Health (DISH)
11. This consent is issued with overriding effect on earlier Consent to Operate granted by

the  Board  vide  no.  Consent  No.  vide  No.RO-PUNE/  CONSENT/2103000649  dtd.
10/03/2021 which is Valid up to 28/02/2025

12. Industry shall not take any effective steps towards implementation of project unless to
obtain  Completion  Certificate  (CC)/  Occupancy  Certificate  (OC)  from  competent
authority.
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13. Industry obtained EPR registration under producer category vide no.PR-23-000-11-
AAACK7014M-22 dated 23.11.2022.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 75000.00 TXN2407001657 09/07/2024 Online Payment
2 50000.00 TXN2410002840 17/10/2024 Online Payment

Earlier consent to operate was refused Vide Application No. 203106 with
consent fees of Rs. 1,50,000 one term consent fee is deducted and remaining
consent fees of RS. 75000/- is considered with this application.

 Copy to:

 
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune II
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  12.00  CMD  consisting  of  Primary  (Collection  tank,
Neutralization tank,  Equalization tank),  Secondary (Activated sludge process),
Tertiary  (Pressure  sand  filter,  Dual  media  filter,  Activated  carbon  filter)  for  the
treatment of 5 CMD of trade effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

 

  

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

(1) pH 6.0 -8.5
(2) BOD (3 days 27°C) 30
(3) COD 250
(4) TSS 100
(5) Oil & Grease 10
(6) TDS 2100
(7) Chloride 600
(8) Sulphate 1000

C] The Industry shall  ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The  treated  effluent  shall  be  recycled  for  secondary  purposes  to  the  maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  effluent  shall  find  its  way  for
gardening  /  outside  factory  premises.

2. A] 0

B] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  sewage  shall  find  its  way  for
gardening  /  outside  factory  premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 195.00

2. Domestic purpose 16.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 7.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0.0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)
Type of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1 Boiler -
10 Ton

Fabric Bag Filter
Multi Cyclone 33.00

Briquette
1750
Kg/Hr

0.2
So2 84.0

Kg/Day

SPM 150
Mg/Nm3

S-2 Boiler -
6 Ton Multi Cyclone 30.00

Agro
Waste
1200
Kg/Hr

0.06
So2 12.69

Kg/Day

SPM 150
Mg/Nm3

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C2O 50000 Existing BG shall
be extended

Compliance of
consent

conditions
continuous 31/01/2029

 **Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.
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11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

14. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

15. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

16. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

17. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

18. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

19. The industry should not cause any nuisance in surrounding area.
20. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

21. You shall  ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

22. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.
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23. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

24. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

25. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

26. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

27. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

28. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

29. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

30. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

31. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

This certificate is digitally & electronically signed.
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Central Pollution Control
Board 

(Ministry Of Environment, Forest and
Climate Change, Govt. of India) 

Parivesh Bhawan, East Arjun Nagar 
Delhi-110032 

Regn. No.
PR-23-000-11-AAACK7014M-
22   

Date: 
23-11-2022 04:30 PM

REGISTRATION CERTIFICATE FOR PRODUCER

(Under Rule-13(2) of the Plastic Waste Management Rules, 2016, as amended)

To,

K. K. NAG PVT LTD(Legal Name)
(Trade Name: K. K. NAG PVT LTD),
Gat No. 393, At post Urse,
Taluka Maval, District Pune ,
410506

With reference to the application dated 20-10-2022 regarding registration as a
Producer, this is to inform that your application has been processed and found in
order. Now, therefore, Central Polution Control Board is pleased to grant the
registration in favour of K. K. Nag Pvt Ltd , vide registered office address Gat No.
393, At post Urse, Taluka Maval, District Pune , 410506, as a Producer, for
disposal of MLP & other plastic waste generated due to their products as per the EPR
Action Plan given below:

Sl. No Financial Year 2022-23
State/UT Cat-I Cat-II Cat-III Cat-IV

1 CPCB 194.758 0.0 0.0 0.0
TOTAL 194.758 0.0 0.0 0.0
Grand Total 194.758

This certificate of registration shall be valid for a period of One Year from the date
of issue of the letter unless revoked, suspended or cancelled. The Registration is
granted subject to the following terms & conditions:-

1
Signed
by:Divya Sinha
Date:
2022.11.23
16:31:16
+05:30

125



1. The Producer shall fulfil the categorize EPR Targets for the year 2022-23 as
specified in the above table. For the subsequent years, EPR Target shall be
calculated based on the information provided in the Annual report, the format of
which shall be specified by CPCB.

2. The Producer shall provide certificate only from registered plastic waste
processors as evidence of fulfilling their EPR obligation. The PIBO can meet the
EPR obligation under a category by providing EPR certificates from other PIBOs
of the same category.

3. Exchange of EPR credit between PIBOs and Plastic Waste Processors (PWP) to be
done as per mechanism provided by CPCB.

4. The Producer shall file annual return of fulfilling of EPR obligation as per targets
given above in the proforma prescribed by CPCB by June 30 of the next financial
year. The information related to fulfillment of EPR obligations and annual report
to be filed on the centralized EPR portal developed by CPCB for the purpose.

5. Every Producer shall maintain a record of details of the person engaged in
supply of plastic used as raw material to manufacture carry bags or plastic sheet
or like or cover made of plastic sheet or multi-layered packaging.

6. The Producer shall pay Annual fee for processing of Returns as per Guidelines by
CPCB.

7. The Environment Compensation, as applicable, shall be levied by
CPCB/SPCB/PCC on PIBO the with respect to non-fulfillment of their Extended
Producer Responsibility targets, responsibilities and obligations as per
Guidelines specified by CPCB.

8. An application for the renewal of a Registration shall be made at 90 days prior
to expire of validity, along with the necessary information & documents as per
the Guidelines issued by the MoEF&CC and CPCB from time to time

9. The Producer shall not deal with any entity not registered through on-line
centralized portal developed by Central Pollution Control Board.

2
Signed
by:Divya Sinha
Date:
2022.11.23
16:31:16
+05:30
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10. The Producer shall not engage in manufacture, stocking, distribution, selling of
banned SUP items as listed in Amendment to PWM Rules dated August 12,
2021.

11. In case, it is found or determined that any PIBO registered on the on-line portal
has provided false information or has willfully concealed information or there is
any irregularity or deviation from the conditions stipulated while obtaining
registration under Extended Producer Responsibility guidelines, then the
registration of such an entity would be revoked for a one - year period after
giving an opportunity to be heard. The entities whose registration has been
revoked shall not be able to register afresh for the period of revocation.

12. The Producer should ensure compliance with provisions of the PWM Rules, 2016,
as amended. Action, as deemed fit, including revocation of registration, closure
of unit, levying Environmental Compensation charges, shall be taken against
violators of PWM Rules.

13. CPCB reserves the right to take such action as deemed fit under Environment
(Protection) Act, 1986 for violation of PWM Rules, 2016, as amended, if any, by
the concerned PIBO for the period prior to grant of registration.

Div. Head, UPC-II

3
Signed
by:Divya Sinha
Date:
2022.11.23
16:31:16
+05:30
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Month
Inhouse EWS Sent To 

Rohan Industries

Process 

Waste 10%

Inhouse EWS Received From 

Rohan Industries
Remark

01-04-2024 4870 487 4383
After considering 10% process waste 

supplier supplied us 4383 Kgs.

01-05-2024 6520 652 5868
After considering 10% process waste 

supplier supplied us 5868 Kgs.

01-06-2024 6974 697.4 6276.6
After considering 10% process waste 

supplier supplied us 6276.6 Kgs.

01-07-2024 6763 676.3 6086.7
After considering 10% process waste 

supplier supplied us 6086.7 Kgs.

01-08-2024 9442 944.2 8497.8
After considering 10% process waste 

supplier supplied us 8497.8 Kgs.

01-09-2024 1200 120 1080
After considering 10% process waste 

supplier supplied us 1080 Kgs.

01-09-2024 5377 5377
After deduction 10% process waste, 

KKN suppiled 5377 Kgs.

01-10-2024 4253 4253
After deduction 10% process waste, 

KKN suppiled 4253 Kgs.

EWS Details-Sent and Received :
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TAX INVOICE

(Rule-7)

Principal Place of Business : K. K. NAG PVT. LTD
371/A North Main Road,

, Koregaon Park,,

Pune

Pune  - 411001

PAN No.:AAACK7014M

GST NO.:27AAACK7014M1ZF

 

E-Invoice QR Code

IRN 

Date 

Invoice No. I2MRN000005-2425

01/07/2024

:

:

:

Additional Place of Business(Dispatch From) :

K. K. NAG PVT. LTD

Foam Mldg, Ranjangaon

Plot No.E-86, Ranjangaon Industrial Area, Village Karegaon, 

Tal. Shirur,

Dist. Pune

Pune  - 412208

PAN No.:AAACK7014M

GST NO.:27AAACK7014M1ZF

Mode of Transport 

Date  & Time of Issue :

:

:Vehicle No.

Eway Bill No. :

UPI QR Code

By Road

12/07/2024  12:00:00AM

MH12NX3577

ROHAN INDUSTRIES (DRS)

AT POST: DARA PHAND VASTI ROAD,

RANJANGAON, TAL - SHIRUR, DIST - PUNE

PUNE

Pune  - 412209

ROHAN INDUSTRIES (DRS)

AT POST: DARA PHAND VASTI ROAD,

RANJANGAON, TAL - SHIRUR, DIST - PUNE

PUNE

Pune  - 412209

GSTIN/UIN : 27BFAPG2759C1ZS

P.O.No.:                                     Date :  

LUT ARN No : 

Invoice on: Vendor Code : Dispatch To:

Product Code Description HSN Code No.Of

Packets

Quantity UOM Rate Amount

INHOUSE REJECTION EWS KG  10.00 140.00  1,400.0039239090

 1,400.00Sub Total :Taxes is not payable on reverse charge basis 

CGST 9% SALES  126.00

SGST 9% SALES  126.00

Sub Total:  252.00

Interest @ 1.50% per month will be charged on all overdue bills

Bill is due for Payment on. 01-Jul-2024

Tax Amount(In Words) :INDIAN RUPEE TWO HUNDRED FIFTY-TWO ONLY

 1,652.00Amount Due :

Amount In Words :INDIAN RUPEE ONE THOUSAND SIX HUNDRED FIFTY-TWO ONLY

Certified that the particulars here in are true & 

correct & the amount indicated represents the price 

actually charged & that there is  no flow of additional 

consideration directly or indirectly from the buyer.

Kindly sign and return the extra copy in token of  your 

acceptance of the goods. Any shortage/rejections 

must be intimated within 15 days from the date of 

receipt of material. Late complaints will not be 

entertained.

For K. K. NAG PVT. LTD

Received By AUTHORISED SIGNATORY

Regd. Off.: 371/A North Main Road Koregaon Park, Pune, Email : cof@kknag.com

Website Address : www.kknag.com, TELNo.: 9168623180, Fax No.:, CIN : U25209MH1965PTC013267

SUBJECT TO PUNE JURISDICTION
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Form 4
See rules 6(5),13(8),16(6) and 20(2) of Hazardous and other wastes 2016

FORM FOR FILING ANNUAL RETURNS

[ To be submitted to state pollution control board/pollution control committee by 30th June of every year for the preceeding period April to
march]

Unique Application Number: Submitted On: Industry Type :
MPCB-HW_ANNUAL_RETURN-0000047604 26-06-2024 Generator, Facility

Operator/CHWTSDF

Submitted for Year: 
2024

1. Name of the generator/operator of facility Address of the unit/facility
K. K. Nag Pvt. Ltd., Plot no. E-86, MIDC Ranjangaon, Tal:-

Shirur, Dist: Pune

1b. Authorization Number Date of issue Date of validity of consent
Format1.0/RO (BMW)/UAN No.0000114627/CO/2207000976 Jul 20, 2022 Mar 31, 2024

2. Name of the authorised person Full address of authorised person
Mr. Sunil Lendole Plot no. E-86, MIDC Ranjangaon, Tal:-

Shirur, Dist: Pune

Telephone Fax Email
9372153736 NA mrn@kknag.com

3.Production during the year (product wise), wherever applicable

Product Type * Product Name * Consented Quantity Actual Quantity UOM
OTHERS Recycle of EPS Scrap 360.0000 135.030 MT/A

OTHERS Thermocol (EPS) 4300.0000 3156.452 MT/A

PART A: To be filled by hazardous waste generators

1. Total Quantity of waste generated category wise

Type of hazardous waste Wate Name Consented Quantity Quantity UOM
5.1 Used or spent oil Used Oil 0.480 0.070 MTA

5.2 Wastes or residues containing oil Oil Soaked Cotton Waste 0.120 0 MTA

33.1 Empty barrels /containers /liners
contaminated with hazardous chemicals
/wastes

Empty Barrels 0.120 8 numbers/anum

3.3 Sludge and filters contaminated
with oil

Sludge and filters
contaminated with oil

0.010 0 MTA

35.3 Chemical sludge from waste water
treatment

Chemical sludge from waste
water treatment

0.600 0 MTA

2. Quantity dispatched category wise.

Type of Waste Quantity of waste UOM Dispatched to Facility Name
5.1 Used or spent oil 0.070 MTA Disposal Facility CHWTSDF,Ranjangaon

33.1 Empty barrels /containers /liners
contaminated with hazardous chemicals
/wastes

8 numbers/anum Disposal Facility CHWTSDF,Ranjangaon
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3. Quantity Utilised in-house,If any

Type of Waste Name of Waste Quantity of Waste UOM
NA 0 MTA

4. Quantity in storage at the end of the year

Type of Waste Name of Waste Quantity of Waste UOM
NA 0 MTA

5. Quantity disposed in landfills as such and after treatment

Type Quantity UOM
Direct landfilling 0 KL/Anum

Landfill after treatment 0 KL/Anum

6. Quantity incinerated (if applicable) UOM

0 KL/Anum

PART C: To be filled bt Treatment,storage, and disposal facility operators

 
1.Total Quantity received UOM State Name

0 MTA Other

2. Quantity in stock at the beginning of the year UOM

0 KL/Anum

3. Quantity treated UOM

0 KL/Anum

4. Quantity disposed in landfills as such and after treatment

Type Quantity UOM
Direct landfilling 0 MTA

Landfill after treatment 0 MTA

5. Quantity incinerated (if applicable) UOM

0 MTA

6. Quantiry processed other than specified above UOM

0 MTA

7. Quantity in storage at the end of the year. UOM

0 MTA

Personal Details

Place Date Designation
Pune 2024-06-26 Chief Manager – Maintenance
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FORM V
(See Rule 14)
Environmental Audit Report for the financial Year ending the 31st March 2024

Unique Application Number Submitted Date
MPCB-ENVIRONMENT_STATEMENT-0000073990 30-09-2024

PART A

Company Information

Company Name Application UAN number
K.K. Nag Pvt.Ltd. MPCB-CONSENT-0000114627

Address
Plot No. E-86,MIDC Ranjangaon,Tal-Shirur,Pune

Plot no Taluka Village
Plot No. E -86 Shirur Ranjangaon

Capital Investment (In lakhs) Scale City
1655.44 M.S.I. Pune

Pincode Person Name Designation
412220 S.S.Lendole Chief Manager-Maintenance

Telephone Number Fax Number Email
9372153736 0 mrn@kknag.com

Region Industry Category Industry Type
SRO-Pune II Orange other

Last Environmental statement submitted
online

Consent Number Consent Issue Date

yes Format1.0/RO(BMW)/UAN
No.0000114627/CO/2207000976

2022-07-20

Consent Valid Upto Establishment Year Date of last environment
statement submitted

2024-03-31 2015 Sep 30 2023 12:00:00:000AM

Industry Category Primary (STC Code) &
Secondary (STC Code)

Product Information
Product Name Consent Quantity Actual Quantity UOM
Thermocol (EPS) 4300 3156.452 MT/A

Recycle of EPS Scrap 360 135.030 MT/A

By-product Information
By Product Name Consent Quantity Actual Quantity UOM
NIL 0 0 Ton/Y

Part-B (Water & Raw Material Consumption)
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1) Water Consumption in m3/day
Water Consumption for Consent Quantity in m3/day Actual Quantity in m3/day
Process 0.00 0.00

Cooling 195.00 155.00

Domestic 16.00 14.00

All others 5.00 5.00

Total 216.00 174.00

2) Effluent Generation in CMD / MLD
Particulars Consent Quantity Actual Quantity UOM
Sewage Effluent 0.70 0.50 CMD

Trade Effluent 5 0 CMD

2) Product Wise Process Water Consumption (cubic meter of
process water per unit of product)
Name of Products (Production) During the Previous

financial Year
During the current
Financial year

UOM

NA 0 0 CMD

3) Raw Material Consumption (Consumption of raw material
per unit of product)
Name of Raw Materials During the Previous

financial Year
During the current
Financial year

UOM

EPS 2533 2697 MT/A

4) Fuel Consumption
Fuel Name Consent quantity Actual Quantity UOM
HSD 60 70 Ltr/Hr

Coal/Briquette 35 800

Part-C

Pollution discharged to environment/unit of output (Parameter as specified in the consent issued)
[A] Water
Pollutants Detail Quantity of Pollutants

discharged (kL/day)
Concentration of Pollutants
discharged(Mg/Lit) Except
PH,Temp,Colour

Percentage of
variation from
prescribed standards
with reasons

Quantity Concentration %variation Standard Reason
ETP -PH 0 7.34 0 6.0 to 8.5 NA

ETP-BOD 3 days 27 0C 3.7665 24.3 0 30 NA

ETP-COD 19.1425 123.5 0 250 NA

ETP-TSS 5.828 37.6 0 100 NA

ETP-Oil & Grease 0 0.1 0 10 NA

STP-pH 7.28 0 0 0 NA

STP-COD 1.141 81.5 0 0 NA

STP-BOD 3 days 27 0C 0.346 24.73 0 0 NA

STP-SS 0.368 26.3 0 100 NA
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[B] Air (Stack)
Pollutants Detail Quantity of

Pollutants discharged
(kL/day)

Concentration of Pollutants
discharged(Mg/NM3)

Percentage of
variation from
prescribed standards
with reasons

Quantity Concentration %variation Standard Reason
DG SET 750 KVA TPM 0.427 31.8 0 150 NA

DG SET 750 KVA SO2 0.266 19.78 0 0 NA

TPM Boiler 6.527 48.61 0 150 NA

SO2 Boiler 0.584 4.35 0 0 NA

Part-D

HAZARDOUS WASTES
1) From Process
Hazardous Waste Type Total During

Previous Financial
year

Total During Current
Financial year

UOM

5.1 Used or spent oil 0.100 0.070 KL/A

5.1 Used or spent oil 0 0 KL/A

33.1 Empty barrels /containers /liners contaminated with hazardous chemicals
/wastes

0 8 Nos./Y

3.3 Sludge and filters contaminated with oil 0 0 KL/A

35.3 Chemical sludge from waste water treatment 0 0 KL/A

5.2 Wastes or residues containing oil 0 0 KL/A

2) From Pollution Control Facilities
Hazardous Waste Type Total During Previous Financial year Total During Current Financial year UOM
0 0 0 Ltr/A

Part-E

SOLID WASTES
1) From Process
Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year UOM
Thermocol Pieces Waste 54000 60000 Kg/Annum

Plastic Scrap 180 240 Kg/Annum

Corrugated Boxes 84 120 Kg/Annum

Paper Waste 96 96 Kg/Annum

Boiler Ash 264000 360000 Kg/Annum

MS Scrap 6000 3000 Kg/Annum

2) From Pollution Control Facilities
Non Hazardous Waste Type Total During Previous Financial year Total During Current Financial year UOM
NA 0 0 Kg/Annum

3) Quantity Recycled or Re-utilized within the
unit
Waste Type Total During Previous Financial

year
Total During Current Financial
year

UOM

141



0 0 0 Ltr/A

Part-F

Please specify the characteristics(in terms of concentration and quantum) of hazardous as well as solid wastes and
indicate disposal practice adopted for both these categories of wastes.

1) Hazardous Waste
Type of Hazardous Waste Generated Qty of Hazardous

Waste
UOM Concentration of Hazardous Waste

5.1 Used or spent oil 0.070 KL/A CHWTSDF,Ranjangaon

33.1 Empty barrels /containers /liners contaminated with
hazardous chemicals /wastes

8 KL/A CHWTSDF,Ranjangaon

2) Solid Waste
Type of Solid Waste Generated Qty of Solid Waste UOM Concentration of Solid Waste
Thermocol Pieces Waste 60000 Kg/Annum NA

Plastic Scrap 240 Kg/Annum NA

Corrugated Boxes 10 Kg/Annum NA

Paper Waste 96 Kg/Annum NA

Boiler Ash 30000 Kg/Annum NA

MS Scrap 3000 Kg/Annum NA

Part-G

Impact of the pollution Control measures taken on conservation of natural resources and consequently on the cost of
production.

Description Reduction in
Water
Consumption
(M3/day)

Reduction in Fuel
& Solvent
Consumption
(KL/day)

Reduction in
Raw Material
(Kg)

Reduction in
Power
Consumption
(KWH)

Capital
Investment(in
Lacs)

Reduction in
Maintenance(in
Lacs)

NA 0 0 0 0 0.5 0

Part-H

Additional measures/investment proposal for environmental protection abatement of pollution, prevention of pollution.
[A] Investment made during the period of Environmental
Statement
Detail of measures for Environmental Protection Environmental Protection

Measures
Capital Investment
(Lacks)

Tree plantation, & Gardening work within premises Green belt developed 1

[B] Investment Proposed for next Year
Detail of measures for Environmental Protection Environmental Protection Measures Capital Investment (Lacks)
Sewage Water Treatment & Recycle Operation & Maintenance 1.5

Part-I

Any other particulars for improving the quality of the environment.

Particulars
Celebrate World Environmental Day

Name & Designation
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Mr.S.S.Lendole /Chief Manager-Maintenance

UAN No:
MPCB-ENVIRONMENT_STATEMENT-0000073990

Submitted On:
30-09-2024
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Scanned with CamScanner
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K. K. NAG PVT. LTD

Plot No.E-86, Ranjangaon Industrial AreaVillage Karegaon, Tal. 

Shirur

Dist. Pune

Pune-412208,

Phone : 9168623149 ; Fax :

Email :vpsangale@kknag.com

Url :www.kknag.com

Form No.:

Rev No. :

PURCHASE ORDER

S409 - M/S. SAI WATER AND AIR SOLUTIONS

Supplier : PO NO. : 24-25/CP/MRN/000045

01/10/2024PO Date :

A-11/3, NAGAPUR,,

MIDC.,

AHMEDNAGAR,

Ahmednagar  - 414111,

Maharashtra,India

Phone Num. : 9552526226

GSTIN : 27FPDPK0135M1ZT

PO Status

PO Amend Ref No / Date

:

:

Authorized

SJO No / Date

:OAF No / Date

:

Indent No / Date :

Please arrange to supply the following as per Terms & Condition printed overleaf

Sr.

No.

Item Code Description UOM Quantity Discounted

Rate(INR)

Amount

(INR)

Delivery 

Date

HSNCODE

 1   11,25,000.00C10032411905 CAPITAL WIP-PLANT & 

MACHINERY-MACHINER

Y

 1.00SET   11,25,000.00 08/10/2024848490

NON TAXABLE TOTAL Note : 1 Please confirm Acceptance of this Order On receipt

          2 Your all Documents to mention above Order No. and Date

  11,25,000.00

Terms & Condition :

DISPATCH TO Within 01 Day of our Receiving the PO:

PAY TERM 50% Advance and Balance Against Delivery:

PACKING AND 

FORWARDING(LOCAL)

 0.00

FREIGHT GST  0.00

FREIGHT NON GST  0.00

LOADING/ULOADING CHANGES  0.00

RETENTION CHARGES  0.00

INSURANCE  0.00

CGST 9% PURCHASE  101,250.00

SGST 9% PURCHASE  101,250.00

Note : ETP PLANT FOR 25KLD. CAPEX NO. MRN/MANT/30/2024-25

PAYMENT TERMS - 30% ADVANCE WITH PO, 40% ON RECEIPT OF 

MATERIAL AND 30% AFTER COMMISSIONING.

TOTAL VALUE   13,27,500.00
Total Amount in words :

INDIAN RUPEE THIRTEEN LAC TWENTY-SEVEN THOUSAND FIVE HUNDRED 

ONLY 

Authorized Signatory

GSTIN 

PAN

CIN

Importer/Exporter Code

:

:

:

:

27AAACK7014M1ZF

AAACK7014M

U25209MH1965PTC013267

Page 1 of 2
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K. K. NAG PVT. LTD

Plot No.E-86, Ranjangaon Industrial AreaVillage Karegaon, Tal. 

Shirur

Dist. Pune

Pune-412208,

Phone : 9168623149 ; Fax :

Email :vpsangale@kknag.com

Url :www.kknag.com

Form No.:

Rev No. :

PURCHASE ORDER

GENERAL CONDITIONS OF PURCHASE OF GOODS 

GENERAL :

The order will be considered invalid unless signed by Authorized person. Supplier to send order Acceptance immediately on receipt 

of order and this acknowledgement shall be deemed to be an Acceptance of all terms and conditions of the Purchase

Order. Any change or amendment to be specified in writing by the buyer.

PRICE :

The prices specified in the order shall hold good till its complete execution and shall include delivery at Buyer's premises,unless 

otherwise specified.

DELIVERY :

The goods to be dispatched as addressed to any of our Units and per mode of transport as specified,before 5 P.M.in goodcondition.

Goods will be accepted subject to inspection and must confirm to Buyer's design drgs, specifications sample and quantity specified. 

Buyer reserves the right to accept or reject the material in case of any variation, all rejected material to be taken back by supplier 

within 5 days, otherwise buyer is not responsible for Same.

TERMS OF PAYMENT :

All payments will be made by Cheque. In case documents through Bank then documents to be submitted only through our 

specified Bankers and Branch.

GUARANTEE :

The seller shall be responsible and be liable free of cost to replace or repair at the option of the buyer the Goods supplied under this

order any part thereof that need placement or repair by reason of any defect In the compositions or substance or material defect in 

workmanship or process of manufacture or in the Design of the goods brought to the notice of the seller within 12 months of use, 

this guarantee period being limited to 20 months from the date of the deliver.

RIGHT TO BUYER TO SET OFF :

The buyer shall be entitled to recover from the seller any sum due to them on account of damages, Penalty or otherwise

whether in respect of supplies under this order or under any of their previous Purchase orders by deducting such sum from

the amount due by them to the seller in respect of Supplies made under this order or any of their prior or subsequent orders.

DISPUTES AND JURISDICTION :

Any cause of action out of the contract shall be deemed to arise in Mumbai and if disputes arising out of a competent Court

at Mumbai shall decide this Contract only.

The Vendor will be responsible for complying with the GST law completely and among other compliances as prescribed by GST law 

as

amended from time to time, including e-invoicing / e-way bill generation, as applicable, for supplies made to KKNPL.

The Vendor agrees to indemnify and hold Purchaser harmless from and against any and all; (a) Claims, suits and actions which are 

brought against the Purchaser; and (b) All Losses (including any loss of input tax credit, payment of interest, or imposition of 

penalties) incurred by KKNPL arising out of and/or related to Vendors’ non-compliance of the requirements under the GST law.

Payments to Vendors are subject to TDS, as applicable.

Page 2 of 2
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To, 
The Regional Officer, 

Maharashtra Pollution Control Board (MPCB), 

Regional Office - Pune, Jog Centre, 

3rd Floor, Pune, Maharashtra - 411003 

Subject: Compliance Response to MPCB Letter No. ROP/ MPCB / Direction / 250123009 dtd 
23rd Jan 2025 

Respected Sir/Madam, 

Reference: Personal hearing extended at MPCB- HQ, Mumbai on 23/12/2024 

We acknowledge receipt of your letter dated 26/01/2025 regarding compliance under Section 
33A of the Water (Prevention & Control of Pollution) Act, 1974, and Section 31A of the Air 
(Prevention & Control of Pollution) Act, 1981. We sincerely appreciate the opportunity to present 
our compliance measures and respectfully submit our response to each directive as follows: 

1. Disconnection of Bypass Arrangement: Attached Photographic evidence and a compliance 
report for verification. 

2. Operation and Maintenance of Effluent Treatment Plant (ETP): Attached third-party analysis of 
treated effluent. 

3. Submission of T50,000/- Bank Guarantee As per your directive, we have submitted the required 
Bank Guarantee of 50,000/- in favour of the MPÇB. Attached: Copy of Bank Guarantee. 

4. Submission of Consent to Operate (CTO) Application We have complete the process on fresh 
Bank Guarantee, renewal of our Consent to Operate (CTO) and have submitted the necessary 
documents to MPCB Portal. The application is approved and valid. Attached: Copy of CTO. 

KNAG 

Date: 05.02.2025 

5. Submission of Fresh Bank Guarantee of 5,00,000/- We have submitted the fresh Bank 
Guarantee of F5,00,000/- on MPCB portal. Attached copy of Bank Guarantee 

Thank you. 

We assure you of our full cooperation and commitment to environmental compliance. Kindly 
acknowledge receipt of this response and oblige. 

Yours sincerely, 

SuniLendole 
Chief Manager-Maint. 

NAGMAGC 

AG 

icate 

K. K. NAG PVT. LTD 

+9191686 23149/50 1 mrn@kknog,com I www.kknog.com I GSTIN 27AAACK7014MIZFI CIN U25209MH 1 965PTCO 1 3267 
Registered Office 371/A North Main Road, Koregaon Park, Pune 41l 001, India 

Foam Moulding Plot No. E-86, Ranjangaon Industrial Area, Village Karegaon, Tal. Shirur, Dist. Pune 412 208, India 

Rec~Cole. 
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Bank Guarantee

BG UAN
NUMBER:

MPCB-BG-0000088360

Industry
Unit:

K K Nag Pvt. Ltd. Industry
Name:

K. K. Nag
Pvt. Ltd.,

Industry
Address:

Plot No. E-86 , MIDC
Ranjangaon,

RO Region: RO-Pune SRO
Region:

SRO-Pune
II

BG
Obtained
for:

CONSENT BG for:
Operate

Consent
No:

MPCB-CONSENT-0000215083 Consent
Date:

08-07-2024 Consent
Validity
Date:

31-03-2028

Conditions: Compliance of consent
conditions

Compliance
period:

31-03-2028 BG No: 0452325BG0Y00028 Amount: 500000

Bank: State Bank Of India BG
submission
Date:

03-02-2025 BG
expiry
Date:

31-03-2028

Note: You have been directed to submit original bank guarantee along with this acknowledge letter to concerned
regional office.
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K K NAG PVT LTD- Ranjangao Unit/CO/UAN No.MPCB-CONSENT-0000215083/Indus-Id.30497 (17-10-2024
07:09:40 pm) /QMS.PO6_F02/00 Page 1 of 9

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: robmw@mpcb.gov.in

Kalpataru Point, 2nd, 3rd
and 4th floor, Opp. Cine
Planet Cinema, Near Sion
Circle, Sion (E),
Mumbai-400022

ORANGE/L.S.I (O67)
No:- Format1.0/RO(BMW)/UAN No.MPCB-
CONSENT-0000215083/CO/2410001768

Date: 17/10/2024

To,
M/s. K K NAG PVT LTD.,
Plot No. E-86,  MIDC Ranjangaon,
Tal- Shirur, Dist. Pune
 Your Service is Our Duty

Sub: Grant  of  Amalgamation  in  existing  consent  to  operate  with
overriding  effect  to  existing  consent  to  operate  under  ORANGE/LSI
Category.

Ref: 1. Earlier consent to operate granted by the Board vide No.RO-PUNE/
CONSENT/2103000649 dtd. 10/03/2021 which is Valid up to 28/02/2025

2. Consent to Establish (expansion) granted by the Board Vide No.
RO/Pune/Consent/2006000177 dtd. 04/06/2020

3. Consent to Establish (expansion) granted by the Board Vide No.
Format1.0/RO(BMW)/UAN No.0000176311/CE/2312002878 dated
29/12/2023

Your application No.MPCB-CONSENT-0000215083 Dated 08.07.2024
For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 and Rule 18(7) of the Hazardous & Other Wastes
(Management & Transboundary Movement) Rules 2016 is considered and the consent is
hereby granted subject  to  the  following terms and conditions  and as  detailed  in  the
schedule I, II, III & IV annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2028
2. The capital investment of the project is Rs.40.12 Crs. (As per C.A Certificate

submitted by industry (Existing CI Rs.16.55 Cr + Expansion CI Rs.23.57 Cr.))
3. Consent is valid for the manufacture of:

Sr
No Product Maximum

Quantity UOM

Products

1 Expanded Polystyrene (EPS)
(Thermacol) 5000 MT/A

Industry shall not manufacture banned Single Use Plastic (SUP) items as well as not
sale  finished  products  to  manufacturers  of  banned  SUP  items  as  per  Maharashtra
Plastic and Thermocol (Manufacture, Usage, Sale,  Transport,  Handling & Storage)
Notification,  2018  and  amendment  thereto  and  Plastic  Waste  Management  Rules,
2016  and  amendment  thereto.
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K K NAG PVT LTD- Ranjangao Unit/CO/UAN No.MPCB-CONSENT-0000215083/Indus-Id.30497 (17-10-2024
07:09:40 pm) /QMS.PO6_F02/00 Page 2 of 9

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 5 As per Schedule-I on land for gardening
2. Domestic effluent 0.5 As per Schedule-I Soaked in soak pit

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S-1 Boiler -10 Ton 1 As per Schedule -II
2 S-2 Boiler-06 ton 1 As per Schedule -II
3 S-3 DG Set- 750 KVA 1 As per Schedule -II

6. Non-Hazardous Wastes:
Sr
No Type of Waste Quantity UoM Treatment Disposal

1 Packaging
Waste- Plastic 100 Kg/M Primary collection and

storage at site
Sell to PCB
authorised PWP

2 Packaging
Waste 500 Kg/M Primary collection and

storage at site Sell to Recyclers

3 Boiler Ash 2000 Kg/M Primary collection and
storage at site

Sell to brick
manufacturer

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
Collection, Segregation, Storage, Transportation, Treatment and Disposal of
hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 3.3 Sludge and filters
contaminated with oil 55 Kg/M CHWTSDF

2 35.3 Chemical sludge from
waste water treatment 55 Kg/M CHWTSDF

3
33.1 Empty barrels /containers
/liners contaminated with
hazardous chemicals /wastes

10 No/M Authorized
recycler

4 5.1 Used or spent oil 40 Ltr/M Authorized
recycler

  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. Industry shall obtain permission from Directorate of Industrial Safety & Health (DISH)
11. This consent is issued with overriding effect on earlier Consent to Operate granted by

the  Board  vide  no.  Consent  No.  vide  No.RO-PUNE/  CONSENT/2103000649  dtd.
10/03/2021 which is Valid up to 28/02/2025

12. Industry shall not take any effective steps towards implementation of project unless to
obtain  Completion  Certificate  (CC)/  Occupancy  Certificate  (OC)  from  competent
authority.
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13. Industry obtained EPR registration under producer category vide no.PR-23-000-11-
AAACK7014M-22 dated 23.11.2022.

This  consent  is  issued  on  the  basis  of  information/documents  submitted  by  the
Applicant/Project Proponent, if it has been observed that the information submitted by the
Applicant/Project Proponent is false, misleading or fraudulent, the Board reserves its right
to revoke the consent & further legal action will be initiated against the Applicant/Project
Proponent.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 75000.00 TXN2407001657 09/07/2024 Online Payment
2 50000.00 TXN2410002840 17/10/2024 Online Payment

Earlier consent to operate was refused Vide Application No. 203106 with
consent fees of Rs. 1,50,000 one term consent fee is deducted and remaining
consent fees of RS. 75000/- is considered with this application.

 Copy to:

 
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune II
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Effluent  Treatment  Plant  (ETP)  of

designed  capacity  of  12.00  CMD  consisting  of  Primary  (Collection  tank,
Neutralization tank,  Equalization tank),  Secondary (Activated sludge process),
Tertiary  (Pressure  sand  filter,  Dual  media  filter,  Activated  carbon  filter)  for  the
treatment of 5 CMD of trade effluent.

B] The Applicant shall  operate the effluent treatment plant (ETP) to treat the trade
effluent  so  as  to  achieve  the  following  standards  prescribed  by  the  Board  or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

 

  

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

(1) pH 6.0 -8.5
(2) BOD (3 days 27°C) 30
(3) COD 250
(4) TSS 100
(5) Oil & Grease 10
(6) TDS 2100
(7) Chloride 600
(8) Sulphate 1000

C] The Industry shall  ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The  treated  effluent  shall  be  recycled  for  secondary  purposes  to  the  maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  effluent  shall  find  its  way  for
gardening  /  outside  factory  premises.

2. A] 0

B] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after  confirming  above  standards.  In  no  case,  sewage  shall  find  its  way  for
gardening  /  outside  factory  premises.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 195.00

2. Domestic purpose 16.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 7.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00

5. Gardening 0.0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)
Type of

Fuel
Sulphur

Content(in %) Pollutant Standard

S-1 Boiler -
10 Ton

Fabric Bag Filter
Multi Cyclone 33.00

Briquette
1750
Kg/Hr

0.2
So2 84.0

Kg/Day

SPM 150
Mg/Nm3

S-2 Boiler -
6 Ton Multi Cyclone 30.00

Agro
Waste
1200
Kg/Hr

0.06
So2 12.69

Kg/Day

SPM 150
Mg/Nm3

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).
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SCHEDULE-III

Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C2O 50000 Existing BG shall
be extended

Compliance of
consent

conditions
continuous 31/01/2029

 **Existing BG obtained for above purpose if any, may be extended for period of
validity as above.

 
If the above Bank Guarantee is not submitted within stipulated period, then 12%
interest will be levied as a penalty as per circular dtd 29/02/2024 No.
BO/MPCB/AS(T)/Circular/B-240229FTS0122

 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount of
BG

imposed
Submission

Period
Purpose

of BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture
NA

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.
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11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

14. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

15. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

16. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

17. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

18. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

19. The industry should not cause any nuisance in surrounding area.
20. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

21. You shall  ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the facility premises.

22. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.
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23. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto

24. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

25. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

26. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

27. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

28. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

29. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

30. You shall obtain necessary prior permission for providing additional control equipment
with  necessary  specifications  and  operation  thereof  or  alteration  or  shall  ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

31. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental  Protection  Act,  1986  and  industry  specific  standard  under  EP  Rules
1986  which  are  available  on  MPCB  website  (www.mpcb.gov.in).

This certificate is digitally & electronically signed.
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Bank Guarantee

BG UAN
NUMBER:

MPCB-BG-0000074775

Industry
Unit:

K K Nag Pvt.
Ltd.

Industry
Name:

K. K. Nag
Pvt. Ltd.,

Industry
Address:

Plot No. E-86 , MIDC
Ranjangaon,

RO Region: RO-Pune SRO
Region:

SRO-Pune
II

BG
Obtained
for:

CONSENT BG for:
Establish

Consent
No:

0000176311 Consent
Date:

13-07-2023 Consent
Validity
Date:

30-09-2028

Conditions: Compliance
of consent
conditions

Compliance
period:

30-09-2028 BG No: 0506824BG0000949 Amount: 50000

Bank: State Bank
Of India

BG
submission
Date:

24-07-2024 BG
expiry
Date:

30-09-2028

Note: You have been directed to submit original bank guarantee along with this acknowledge letter to concerned
regional office.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, PUNE

Phone no. : 020-25811698
Visit us at : http://mpcb.gov.in
mail : sopunelab@mpcb.gov.in

Regional Laboratory, Pune, Maharashtra 
Pollution Control Board, Jog Center, 3rd 
Floor,Mumbai Pune Road, 
Wakdewadi,Pune- 411 003

Test Report No.:  MPCB/RL-Pune/JVS/25-26/05/236-B Date: 26/05/2025 05:25 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0094736

Name & Address of the Industry
K K NAG PVT LTD- Ranjangao Unit

O67 Thermocol manufacturing(with boiler)

Sampling Location : ETP (Outlet)

Lab code : MPCB/RL-Pune/JVS/25-26/293

Sampling Method(s) :
Sample Details 
(Water/Air/HW) :

Water

Sampling drawn by (Officer name):
FO-Pune II (Sushma
Kumbhar)

Sample Volume Received :

Sample submitted by (Name) :
FO-Pune II (Sushma
Kumbhar) (SRO-Pune
II)

Seal No. : 235

Date of Sample 
Collection.(dd/mm/yyyy) : 

06/05/2025 12:15 PM
Date of Sample receipt to 
Laboratory (dd/mm/yyyy) : 

09/05/2025 04:29
PM

Analysis start Date (dd/mm/yyyy). : 09/05/2025 05:55 PM
Analysis end Date 
(dd/mm/yyyy). :

26/05/2025 05:25
PM

Test Report

Sr.No Parameter Results Unit Method Adopted

1 pH 7.6
APHA 24th Edition 4500-H+ B (Electrometric

Method)

2 Total Dissolved Solids(TDS) 2518.0 mg/l APHA 24th Edition 2540 C

3 Suspended Solids ( SS ) 23.0 mg/l
APHA 24th Edition 2540 D (Gravimetric

Method)

4 Biochemical Oxygen Demand (BOD) 27.0 mg/l IS 3025 (Part 44)

5 Chloride 564.33 mg/l
APHA 24th Edition 4500-Cl B (Argentometric

Method)

6 Chemical Oxygen Demand (COD) 84.3 mg/l
APHA 24th Edition 5220 B (Open Reflux

Method)
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Sr.No Parameter Results Unit Method Adopted

7 Sulphate 126.24 mg/l
APHA 24th Edition 4500-SO4 E(Turbidimetric

Method)

8 Oil & Grease 2.2 mg/l
APHA 24th Edition 5520 B (Liquid-Liquid,

Partition-Gravimetric Method)

Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed

Remarks: 
Remark for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: Shantilal Nagare 
Results Approved by: Shantilal Nagare 
Results Reviewed by: Shantilal Nagare

# This is an Electronically generated report does not require signature

Note :
1. The results refer to the samples and parameters requested for analysis.
2. Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed
3. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.

Shantilal Nagare
Senior Scientific Officer, 
I/c Regional Laboratory, 
Pune, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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